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FORM A
PUBTIC ANNOUNCEMENT

(Regulation 14 of the tnsolvency and Bankruptcy Board of lndia (Voluntary Liquidation

Process) Regulations, 20t71

FOR THE ATTENTION OF THE STAKEHOTDERS OF NESCO HOSPITALITY PRIVATE TIMITED

Vare uvtrED has commenced voluntary

liquidation on t7 | Otl2O22

The stakeholders of NEsco HosplrAllTy PRIVATE LtMlrED are hereby called upon to submit a proof

of their claims, on or before t5lo2l2o22, to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other

stakeholders may submit the proof of claims in person, by post or by electronic means'

Submission of false or rnisleading proofs of claim shall attract penalties'

Name and Signature of the Liquidatori KUMAR

-(Regn 
No. I BBUI pA-0tirHffil s PnLT -r8 Eo377l

Date:17.01.2022 t

Place: Mumbai

I

1.

2.t

NAME OF CORPORATE PERSON NESCO HOSPITALIW PRIVATE

LIMITED

OATE OT INCORPORATION OF CORPORATE PERSON 26lL2|2OL4

AUTTIONW UNDER WHICH CORPORATE PERSON IS

I NCORPORATED /REGISTERED

Registrar of ComPanies-Mumbai

under Companies Act, 2013

4. coRPoRATE IDENTITY NUMBER / tlsrl+ED#8lu+r
IDENTITY NUMBER OF CORPORATE PERSON

u 5 5204M H2014 PTC2604 14

5. ADDRESS OF THE REGISTERED OFFICE AND PRINCIPAL

oFFtcE (lF ANY)OF CORPORATE PERSON

Resistered office:
HALL-o1, NESCO COMPLEX,

WESTERN EXPRESS HIGHWAY,

GOREGAON EAST, MUMBAI

400063

6. TIqI,IDATION COMMENCEMENT DATE OF CORPORATE

PERSON

t7loLl2022

7. NAIV'E, AbDRESS, EMAIL ADDRESS, TELEPHONE

NUMBER AND THE REGISTRATION NUMBER OF THE

LIQUIDATOR

Lesr oere FoR SUBMISSION OF CLAIMS

AJAY KUMAR,

103, A.S. DIAS BUILDING, 1ST

FLOOR, 2681272, DR. CAWASJI

HORMASJI STREET, MARINE

LINES, MUMBAI- 4OOOO2.

Email: ajayfcs@gmail.com,

Tel.: O22-22078438,
lP Registration No:

r B B l/1 PA-OO2/| P-N00139 | 20t7'
t8,lto377

r5lo2l20228.

rr







nesco
CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE SECOND EXTRA.ORDINARYGENERAL MEETTNG oF THE MEMBERS oF NEsco nosprrnhw pRrvATE LrMrrED HELD
9l{ MONDAY' 17 JANUARY 2022 AT THE REGTSTEREo ornir oF THE coMpANy AT HALL-01, NEsco coMpLH(, wEsrERN ExrRrss Htctr*ov, cdnicio* =t{il 400063.

Process) Requlations, 2Ol7:

To consider and, if thought fit, to pass with or without modification the following resolution as specialResolution:

*RESoLVED 
THAT pursuant to the provisions of Section 59 of Insolvency ano Bankuptcy code, 2016and other applicable provisions of all other applicabie statutes reao witn appricaore-irovisions ofInsolvenry and Bankruptcy Board of India gbiuntary riquioation process) ii"gur.tLni, 2017 thecompany be liquidated_voluntarily subject to order of ruationat company Law Tribunal pursuant toSection 59 (7) & (8) of Insolvency and bankuptry Code, 2016,

RESoLVED FURTHER JHAT pursuant to provisions of Section 59(4) upon passing of this speciatResolution voluntary liquidation proceedings in respect of the company be deemed to have commencedfrom the date of passing of this resolutionlubject to approval or fhe creditors under prouiro to Section59 (3) of Insolvency and Bankruptry Code, 2016.

RESoLVED FURTHER THAT pursuant to provisions of Section 59(3Xc) of Insolvenry and Bankruptcy
Code, 2016, and applicable provisions of Insolvency ano aaniiuptcy Board of India (Voluntary
Liquidation Process) Regulations, 2017, Mr. Ajay Kumar, rnsolvency 

'professional 
ref i*ered withInsolvency and Bankruptcy Board of India with Registration No. rgir/rpn-oo2/rp-Noo tzgl2oLT-l8lto377 be and is hereby appointed as Liquidator 91t|re comliny ror the purpose of votuntaryLiquidation of the company at a remuneration of Rs. 5,00,0001- dup""s rive t-ami only) net of GSTand other cesses and reimbursement of actual out of pocket expenses for the winding up 6r tnu affairsof the company on the following Terms & Conditions:

(i) The remuneration payable to the Liquidator shall forn part of the Liquidation cost as per
Regulation 7 of Insolvency and Bankuptcy Board of India (Voluntary Liquidation trocess)
Regulations, 2017.

(ii) n9, 2,oo,ooo/- (Rupees Two Laklrs) of his remuneration shall be paid to the liquidator at the timeof his appointment and the balance of Rs. 3,00,000/- (Rupees Three Lakhsl snirr ue pulo to ni,
in accordance with Section 53 of Insolvenry and Bankuptcy code, zoto rejawith-Reiulation 35

IBBI (Voluntary Liquidation process) Regulations, ZOl7. 
'

(iii) rhe Liquidator shall be entitled to exercise all the powers given to him and to discharge a1 his
duties under Section 59 of Insolvency and Bankruptcy cooe,-zoio and other appllcaote provisions
of other applicable statues read with applicable pioviiions or lniotuen.y ano a;;r11rtlptcy Board ofIndia (Voluntary Liquidation Process) Regulations, 20t7 as may be required ror oissotuiion of the
company and for all matters incidental and consequential thereto

(iv) Pursuant to Regulatlol-3! of Insolvency and Bankruptcy Board of India (Voluntary Liquidation
Process) Regulations, 2017 and other applicable provisions of all applicable statues, fhe tiquioatoris authorised to open a new Bank Account in the name of the company followed by words .in
Voluntary Liquidation' in a Scheduled Bank and to credit all receipts dv n;in .i-liquio.io'. and use
the said money in accordance with Section 53(1) of Insolvency and dankruptcy'Code, 2016 and
to transfer all moneys in existing Bank Accounts to the new Bank Account for voluntary iiquidation.

Nesco" Hospitality Private Limited
clN - U55204MH2014PTC26041 4

Western Express Highway, Goregaon (E), Mumbai - 400 063. INDIA

Phone: + 91-22-6645 123 Fax'. +91-22-6645 0101 URL: www.nesco.in Email: hospitality@nesco.in



,

RESOLVED FURTHERTIIAT pursuant to the provisions of Regulation 4 of Insolvency and Bankruptcy
Board of India (Voluntary Liquidation Process) Regulations, 2017 the company from the liquidation
commencement date cease to carry on business except as required for the beneficial winding up of its
business but its existence to continue until it is dissolved under Sectlon 59(8) of InsoMlnqy and
Bankruptcy Code, 2016.

EXPLANATORY STATFI'IENT PU,RSUAI{T TO SEgr[ON 1O2 OF TttE COMpANTES ACT. 2Ol3

The Board of Directors of the C.ompany at ib meeting held on t7.12.2021, made a declaration of
solvency and approved the proposal for voluntary liquidation of the Company subject to approval of the
members and order of National Company Law Tribunal pursuant to Section 59(3Xa) of Insolvency and
Bankruptcy Code, 2016.

Since it is observed that business of the Company has become commercially unviable and for the past
few years it is not profitable to continue business activities, it has been thought prudent to wind up the
operations of the Company and to distribute the assets lying with the Cornpany to shareholders as per
their respective holdings in the Company after payment of all creditors and statutory dues.

The voluntary liquidation shall be eflected in accordance with provisions of Section 59 of Insolvency
and Bankuptcy Code, 2016 and Insolvency and Bankuptcy Board of India (Voluntary Uquidation
Process) Regulations, 2017, Section 59 of Insolvency and Bankuptcy Code, 2016 provides that the
voluntary liquidation shall require the approval of the shareholders by a Special Resolution, Hence, the
said resolution is proposed to be passed as a Special Resolution.

In accordance with the provisions of Section 59(3Xc) of Insolvency and Bankuptqy Code, 2016, it is
proposed to appoint Mr. Ajay Kumar, Insolvency Professional, registered with Insolvency and
Bankruptcy Board of India having registration no. IBBI/IPA-002/IP-N0013912017-18110377 as the
Liquidator for the proposed Voluntary liquidation process at such remuneration as provided in the
proposed resolution.

Copy of Declaration of Solvency approved by the Board at its meeting held on L7.12.2027 is available
for inspection by members during the office hour from 09.00 A.M. to 05.00 P.M. on all working days,
except Saturdays and Sundays, at the Registered Office of the Company, till the date of the ensuing
Extra-ordinary General Meeting.

None of the Directors of the Company and/or their respective relatives shall be considered to be
concerned or interested in the proposed Special Resolution.

L7 January2022
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